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I, the Chairman of the Committee of Privileges
of Delhi Vidhan Sabha, having been so authorised to
present this Second Report of the Committee, do

present the same to the House.

The matter regarding breach of privilege and
contempt of the House committed by S/Shri Raj Kumar
Chauhan, Jai Kishan, Mukesh Sharma and Smt. Krishna
Tirath was referred to the Committee on a motion
adopted by the House on 21-12-95, for examination,
- consideration and recommending action against the
contemners regarding tearing of a copy of the
Constitution of India, breaking of chairs, snatching
of mike from the Speaker and hoodlum created in the
House. The motion was moved by Dr. Harsh Vardhan
on 21st December, 1995 for referring the matter to

t he Privileges Committee.

The Committee examined the relevant records,
had given opportunity to all the contemners to appear
and explain their case in ©person before the
Committee. For this purpose the Committee. held
meetings 12 times and after due deliberations and
examination of the evidence on record have come
to the conclusion which is as per the Report
attached.

The Committee considered and adopted this
Report in its sitting held on 5th March, 1997.

( CH. FATEH SINGH )
CHAIRMAN
COMMITTEE OF PRIVILEGES




REPORT OF THE COMMITTEE OF PRIVILEGES
DELHI VIDHAN SABHA

Facts of the Case:

On 20-12-95 at about 3.30 P.M. when Speaker
asked the Chief Minister to make a statement about
shifting of PVC Market of Jwalaheri, at that moment
several members started making noise. S/Shri Raj
Kumar Chauhan, Mukesh Sharma, Jai Kishan and Smt.
Krishna Tirath and some other members came to the
well of the House. Shri Raj KRumar Chauhan stood on
the table, snatched a copy of the Constitution of
India from the hands of Joint Secretary and tore it
and‘flung it into air. He also threw a chair in the
well, Simultaneously, some visitors from the
Visitors' Gallery started throwing leaflets and
shouting slogans. All other members who came into
the well of the House also started shouting slogans.
Some of them also snatched the mike from the Speaker.
The House had to be adjourned. Four persons from
the Visitors! Gallery viz. Manmohan S/o. Makhan Lal,
Jitender Kumar S/o. Harphool Singh, Vijay Kumar 8/6¢.
Bhore Lal and Rajiv Chauhan S/o. Harphool Singh were
t aken 1into custody by the watch and warg staff.
Later in the day, on a motion being adopted by the
House, they were sentenced to undergo simple
'inprisonment for a period of 7 days. The House had
to be adjourned thereafter because of continued

disruptions.

2. On 21st December, 1995 the House assembled
and condemned the behaviour of the members who
created hoodlum, tore to pieces the Constitution of
India and snatched the mike from the Speaker. Br.

Harsh Vardhan moved the following motion:-

gontd, vewee?



"yYesterday the 20th December, 1995, four
Hon'ble members belonging to the
Congress Party namely; S/Shri Raj Kumar
Chauhan, Jai Kishan, Mukesh Sharma and
Smt. Krishna Tirath obstructed the
proceedings of the House, tore up the
copies of the agenda, broke some chairs
and snatched mike from the Hon'ble
Speaker. One Hon'ble member namely Shri
Raj Kumar Chauhan snatched a copy of
the Constitution of India, tore it and
flung it into the air, thus committed
the breach of privilege and contempt
of the House. Accordingly, I move the
motion that this matter of breach of
privilege and contempt of the House be
referred to the Privileges Committee

of the House."

3w The motion was put to vote by Hon'ble Speaker
and the motion regarding alleged breach of privilege
and contempt of House was referred to the Committee
of Privileges for examination, investigation and

r eport on the matter.

4. At the outset the Committee desired that the
members should be given an opportunity to explain
t heir case in writing. Accordingly, the Secretary
was authorised to write letters as approved by the
Committee to the members asking them to put their

case in black and white.

8 All the four MLAs were regquested vide letter
No.15(9)/95-P/VS dated 15-3-96 to submit their
written reply by 26-3-96. |

6. No reply was received from any of the members
upto this date. Shri Mukesh Sharma, however,
submitted his reply vide his letter dated 2-4-96.
The remaining 3 members were again reminded vide
letter No0.15(9)/95-P/VS/145-149 dated 8-5-96 and
requested to submit their reply by 20th May'96. Smt.
Krishna Tirath submitted her reply on 13-5-96 and
Shri Jai Kishan submitted his reply on 14th May'96.
Shri Raj Kumar Chauhan, however, did not submit his

reply.

Contd‘ ’--.--3



7 A meeting of the Committee was held on 4-6-
96 and the Committee decided that each of the MLAs

be also called for personal hearing.

B. Accordingly, Shri Raj Kumar Chauhan was called
on 27-6-96. He submitted his written reply on that
date and his statement was also recorded by the
Committee on that date. The Committee recorded the
statement of Shri Jai Kishan on 12-8-96 and 13-8-96.
The statement of Shri Mukesh Sharma was recorded on
2-9-96. Smt . Krishn.a Tirath appeared before the
Committee on 12-9-96 and her statement was recorded

on the same date.

9 (a).Shri Jai Kishan in his statement has stated
tha't on 20-12-95 there was lot of excitement about
the PVC Market of Jwalaheri. He wanted that this
should be discussed and they be heared on this issue.
He went into the well of the House. He did not intend
to commit the contempt of House. He will always try
to maintain the dignity of the House and whatever
happened on that date, he expressed regret for the

S ame.

9 (b).In his verbal statement recorded on 12th and
13th August'96 he reiterated his statement and
further stated that he did not use even one word
against the Hon'ble Speaker and he respects the
Constituion of India. He takes Hon'ble Speaker as
t he custodian of his rights. He further stated that
if he has committed any wrong, he is prepared to
apologise for the same, not once but a hundred times.
He also stated that he did not snatch the mike from
Speaker. Shri- Jai Kishan in his statement has
further admitted that though the Chief Minister
started making statement on 20th about Jwélaheri,
yet they were not prepared to 1listen to him and
wanted that they should be heard first and so they
were shouting. He further admitted that the

= ot WP i
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proceedings of the House were stalled not only by
him but by several others. He further expressed his
regrets for whatever happened on that day in the

House.

10 (a). Shri Mukesh Sharma in his written statement
has stated that the Congress Legislature Party was
asking for a debate about the PVC Market on 20th
December, 1995, The Government was not prepared
for this. Most of the members of the Congress Party
while protesting, entered into the well of the House.
This type of protest has been made on number of
occasions by other members as well. He further
stated that he has not committed any contempt of the
House or lowered the dignity of the House. He also
stated that if his conduct is considered as

objectionable, he feels sorry for the same.

10 (b). Shri Mukesh Sharma also appeared in person
before the Committee on 2nd September, 1996 and his
statement was recorded. Shri Mukesh Sharma in his
statement repeatedly denied his involvement and also
denied that the entire episode including throwing
of leaflets, shouting of slogans from Visitors'
‘Gallery was pre-planned by Congress Party MLAs.
However, he admitted that some leaflets were thrown
and slogans were raised from Visitors' Gallery. He
also stated that Shri Raj Kumar Chauhan and Shri Jai
Kishan were highly agitated but he was trying to
control the situation. He also stated that he did
not enter the well of the House with a view to commit
contempt of the House or to lower the dignity of
the House. He further stated that he has always
respected the House and will always respect the same
and even if the Committee feels that his conduct was
wrong or because of his conduct some disrespect has
been shown to the House or to the Chair he regrets

t he same.
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11 (a). Smt. Krishna Tirath in her written statement
has stated that there was excitement in the House
about the PVC Market of Jwalaheri. Members wanted
t hat the issue should be discussed and they should
be heard first. That in excitement she entered the
well of the House. She had no intention of
committing contempt of the House and she has always
tried to keep the dign'ity of the House and she
further stated that she expresses her regrets for

whatever has happened on that date.

11 (b). Smt. Krishna Tirath also appeared before
the Committee on 12-9-96 and gave her explanations
and clarifications. Smt. Krishna Tirath in her
statement denied that she had pre-planned the
disturbances in the House. She also denied that
she deliberately committed the contempt of the House
and lowered the dignity of the House. However, she
again reiterated that the members of the Congress
Party were agitated and they entered the well of the
House as they wanted that the issue regarding PVC
Market Jwalaheri be discussed first in the House.
But the Chief Minister insisted that he will first
make a statement and then only discussion will take
place. The Hon'ble Speaker also ruled that the Chief

Minister will first make a statement. She also stated

t hat she is not aware that one of the visitors who

threw the leaflets in the House got admission with
a Pass recommended by her. She stated that a number
of persons come to her for getting signatures. She
denied that she knew the person for whom she had
recommended the Pass. She stated that she did not
see Raj Kumar Chauhan tearing the books in the House.
However, she expressed her régrets for whatever

happened on that day due to excitement or in anger.
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12 (a). shri Raj Kumar Chauhan in his letter dated
. 27-6-96 has stated that had the House discussed the
issue in the beginning itself the incident of 20th
could have been avoided. He has further stated that
the question of livelihood of thousands of poor and
scheduled castes was involved and it is but natural
for a member elected from such a constituency to be
highly agitated and emotional. He has further stated
that if on that day something has occurred against
the dignity of the House, he expresses his regrets

for the same.

12 (b). He was also examined on oath. In his
Statement he has reiterated the same and further
stated that in this market about 40-42 thousand
persons were working and all of them belonged to
scheduled caste category. He has also got his trade
t here. The entire trade has been banned and when
they requested for a discussion the same was acceded
[0 [ When they were allowed to speak the entire
dispute was settled even tlhough the settlement of
the persons still remains. Shri Raj Kumar Chauhan
further denied that he has torn the Constitution of
India. He was confronted with the record of the House
where it was mentioned that the Constitution was torn
by him. To this he stated that he is not aware how
the Constitution was placed on that table. On a
query, "whether he would 1like to inquire about the
tearing of the Constitution and the Joint Secretary
who was having it could be called for cross
examination", he did not ask for his presence. On
the contrary he stated that there was no Constitution
on the Table of the House. To repeated questions,
Raj Kumar continued saying that he did not

deliberately tear the Constitution.
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13, The Committee has considered the entire
issue, gone through the entire evidence on record
and the documents. The events of 20th December, 1995
are not an act in isolation but seems to be
pre-meditated and pre-planned. It is on record that
some members of the Congress Party including Shri
Raj Kumar Chauhan, Shri Jai Kishan, Shri Mukesh
Sharma and Smt. Krishna Tirath and others came into
the well of the House and created the unprecedented
scene; someone snatched the mike of the Speaker; Shri
Raj Kumar Chauhan stood on the Table of the House,
snatched the copy of the Constitution from the hands
of the Jt. Secretary and tore it and flung it into
the air. He also threw a chair in outrage. There
was complete danger to the safety of the staff. Some
members started shoutiing slogans from the Visitors'
Gallery and .also threw pamphlets. Four of them were
detained by the watch and ward staff, who were later
sentenced by the House to undergo simple imprisonment
for 7 days for contempt of the House. It may not
be out of place to mention here that Shri Man Mohan,
o}e of the contemners detained from Visitors' Gallery
is a real brother of Shri Raj Kumar Chauhan and

others are reported to be related to him.

14. (a). The Committee considered the happenings

which took place in the Maharashtra Legislative’

Assembly. In this case on 12th August, 1964, during
the discussion on the Bill further to amend the
Bombay Municipal Corporation Act, Shri J.B. Dhote,
a. member, obstructed the proceedings of the House
and shouted at the Loud Speaker Operator to connect
his mike to the 1loud speaker. Shri Dhote also threw
a paper weight in the direction of the Loud Speaker
Operator and jumped from his seat towards the Speaker
and grabbed the Microphone in front of the Speaker.
Shri Dhote was then removed from the House by the

Marshal under orders of the Speaker.

Contd..»:8
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14 (b). On the 13th August, 1964, the Speaker (Shri
T.S. Bhadre) informed the House of the receipt of
the following letter dated 12th August, 1964 from

the Assistant Commissioner of Police, Bombay:-

"Shri Jambuwantrao Bapurao Dhote,
MLA, Maharashtra State, was arrested
at 5.20 PM on 12th August, 1964,
in connection with Colaba Police
Station C.R. Nos. 434 and 435 under
Section 353, 333, 426 IPC and 307
IPC respectively. These cases have
b een registered in respect of
incidents which occured in Council
Hall Building today.

The results of the final disposal
of the cases will be intimated £o
Yyou in due course.”

14 (c). On the same day i.e. the 13th August, 1964,
the Chief Minister and Leader of the House (Shri
V.P. Naik) moved the following motion:-

"That this House having witnessed

on 12th August, 1964, ¢the grossly

disorderly conduct of « Shri J.B.

Dhote, a member of this House,

places on record its profound sense

of shock and indignation at the

discourtesy and indignity offered

to the person of the Hon'ble Speaker

and the Hon'ble House as a who le.

This was a gross contempt of the
House and the Speaker."

14 (d). The House, therefore, hereby resolves that
the said Shri J.B. Dhote deserves summary expulsion
from the House and orders that he be expelled

accordingly.

14 (e). The House places on record its high sense
of appreciation of the forbearance and dignity with
which the Hon'ble Speaker conducted himself under

the circumstances aforesaid.

Contd.,....9
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14 (£). Shri F.M. Pinto, another member, moved an
amendment to the effect that Shri Dhote be suspended
and his case be reviewed by a Committee consisting
of Chief Minister, Home Minister, Law Minister,
Finance Minister, Shri K.N. Dhulup, Shri ¥%.8.
Dandekar and Shri P.D. Bahangdabe.

14 (g). After some debate, ¢the amendment moved by
Shri Pinto was negatived and the original motion
moved by the Chief Minister expelling Shri Dhote

from the membership of the House was adopted.

14 (h). On the adoption of the motion for expulsion
of Shri Dhote, the following notification was
published in the Maharagﬁtra Government Gazette
( Extraordinary) dated the 14th  August, 1964,
declaring Shri Dhote's seat vacant in the Maharashtra

Legislative A ssembly:-

"No. 14964-E. Consequent upon the
adoption of the resolution by the
Maharashtra Legislative Assembly
on 13th August, 1964, expelling from
t he House, Shri Jambuwantrao
Bapuraoji Dhote, a member elected
to t he Maharashtra Legislative
Assembly from Yeotnal Constituency,
he has ceased to be a member of the
said Assembly with effect from 13th
August, 1964, afternoon."

1.5 The Committee while discussing the above
case felt that the act of Shri Raj Kumar Chauhan in
tearing the copy of the Constitution of India,
throwing chair in the well of the House, creating
unruly scenes in the House in full view of the House
were of a very grave nature and called for deterrent
action against the member. The Committee took a

serious view of the fact that tearing of the copy‘
of the Constitution of India which is sacrosanct and
under which everyone takes oath of allegiance while
entering upon a public office, cannot be treated

lightly.
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16 The Committee further noted with grave
concern that the very sanctity of the House was
t hreatened by conspiring and planning the
disturbances in the House. It is on record that
leaflets were thrown from the Vvisitors:' Gallery and
slogans were also shouted. One of the persons

detained is the real brother of Shri Raj Kumar
Chauhan and others are related to him, which clearly
indicates pre-determination not to allow the
functioning of the House which clearly undermines

the dignity and prestige of the House.

17. After considering the whole event in its
totality, such as tearing of the copy of the
Constitution, throwing of chair in the well of the
House, snatching of mike from the Hon'ble Speaker,
pre-planning the incident of throwing leaflets and
shouting of slogans from the Visitors' Gallery by
persons identified as relations of Shri Raj Kumar
Chauhan, the Committee recommends that Shri Raj Kumar
Chauhan, may be expelled from the House for his
gross disorderly conduct and wilfully obstructing
its business and hatching the conspiracy with other
members and outsiders and tearing of the Constitution
Book and committing gross contempt of the House and
lowering its dignity. The entire conduct is
condemnable, unbecoming of a member of the August:

House.

18 As regards other contemners namely S/Shri
Jai Kishan, Mukesh Sharma and Smt. Krishna Tirath,
the Committee has come to the conclusion that they
also participated in the entire act willingly and
deliberately lowered the dignity of the House. They
also acted as Co-conspirators in the entire episode.,
Though they have eXxpressed regrets over the incident,
but it does not absolve them of the misconduct and
mal-acts of lowering the dignity of the House. The

Committee after due deliberations recommends that
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Shri Jai Kishan, Shri Mukesh Sharma and Smt. Krishna
Tirath be suspended from the House for a period of

Two Weeks. &

19. The Committee places on record its high
sense of appreciation of the forbearance and dignity
with which the Hon'ble Speaker conducted himself

under the circumstances aforesaid.

( CH. FATEH SINGH )
CHAIRMAN
COMMITTEE OF PRIVILEGES



